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INTRODUCTTON

I, &e Chairman, Committee on public Undeftakings (2019_2021) havingbeen authorised by the Committee to F€sent the nefirt on their behalf,present this Hundred and Fourth Report on the Action Tbken by Govemmenton the Recommendations contained in the Tenth Report of th" to.Initt"" ooPublic undenakings (2016-2019) relaring to the xeJa 
- 

ro," ,no**.t
Development Corporation Limited based on the Reporti of the Comptrolter and

:jdtSr 
O:""r"1 of India for rhe years ended 31st March 2011 (Commerciet) and31st March 2013.

The Stat€ments of Action Thken by the Government included in this Reportwere considered by the Committee coirstituled for the year (2019-2021) in itsmeeting held on 2/t-7-2019.

This Report was considered and approved by the Committee at its meetingheld on 5-3-2020.

The committee place on record its appreciation for the ass.istance rcndered tothem by the Accountant ceneral (Audit), Kerala and 
"*** *r.i 

"O. 
," *.officials of Industries Depanment and Kerala Sut" tni,st ij Development

:orporation 
Limited who were present during the examin*ionli ,n*" ioion f"tunStatements included in this Repon.

Thiruvananthapuram,

5th March, 2020.

C, DrvArqxnN,
Chairman,

Committee on public Unilertakings,



REPORT

This Report deals.rrrith the action taken by Govemment on the
recommendations conained in the Tenth repot of &e Committee on public
Undenakings (2016-2019) r€lating to Kerala State Industrial Development
Corporation Limited, based on the Repon of the Comptroller ald Auditor Gensal
of India for the years ended 31st March 2011 (Commercial) and 3lsr March 2013.

The Tenth Report of the Committee on public Undenakings
(201&2019) was presented to the House on 8th November 2016. The Report
contained 3 recommendations and the Govemment furnished rrryly m all of them.
The Comminee (2019-2021) bonsidered the reply furnished by rhe covemment at
its meeting held oD 2+7-2OLg.

Tbe committee accepted the repry to the recommendations in para Nos.g atrd

.10 
without remark. These recommendations and rhe replies fumished there on bv

the Government form Chapter I of the Report.

The Commiftee accepted the reply to rhe recommendadon in para No. 5 with
remarks. This recommendadon, its reply and the remarks of th€ Commifiee fonn
Chapter U of the Report

659t2020.
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CHASIER I

REPLIES FURNISHED BY T}IE GOVERNMENT ON TTIE

RECOMMENDATIONS OF THE COMMITTEE WHICH

HAVE BEEN ACCEPTED BY TTIE COMMITTEE

WTTHOUTREMARKS

sl.

No.

Para.

No.

Department

Concerned

Conclusions/

Recommendations

Action Taken by the

Govemment

(1) (2) (3) (4) (5)

1 9 Industries The Conmittee finils 
I

that the Corporation

has setded an

outstanding loan

amount of Rs. 8.33

crore of Ganam Hotels

Ltd. For Rs. 1.70 crore

without assessing

RLP/DV as stipulated

in the latest OTS

L scheme. The Committee

observes

dereliction on the part

of the officials

concemed in the final

setdement of loan.

Para9&10 |

KSIDC had sanctioned a terml

loan of Rs.182.50 lakh tol

Ganam Hotels Ltd. Against I

which they had already made a 
I

total remittance of Rs. 429.721

lakh. The outstanding at the I

time of setdement was Fs.833l

lakh against which th" 
I

setdement was effected wasl

lRs. 170lakh.
I

lThe distress value of Rs. 370

I lakh was not considered as the

lsettlement was effected as Per

I polcy of 2006. The oTS was

lsettled in accordance with

lors poti"y prevalent in

lMarch 2006 wherein Valuation

I of Assets was not wananted as

la prerequisite for setdement.

lThe actual settlement took

lplace in 2011 by which the

10 Industries Even though thd

Committee on a

technical point of
view agrees to the

fact that the
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lCorporation could
implement final
setdement based on
the OTS scheme of
2006 only, that
settlement itself got
unduly delayed and
Corporatlon stilt
suffered a loss due to
delay, Therefore, the
Committee strongly
directs the

Corporation !o avoid
recunence of such

instances in futul€
and to be vigilant to
avoid undue delay in
setding dues.

new OTS policy of 2008 was
in force. The OTS policy
under which the setlement
was arrived at with Ganam
Hotels did not contain a
provision for valuation of
assets and therefore such
valuation was not considered.
Lateq, the old OTS schemes
2006 got revived and rhe OTS
settlement was effected in
20U. But in the meantime a

revised OTS policy was got
approved by the Governurent
wherein Valuation of the
Assets by an approved valuer
was included as a prerequisite
for OTS settlement. The
Corporation could not deviate
from the earlier OTS of 2006
and therefore :he settlement
was so effected.

Hence it is submited that
there is no dereliction on the
pan of the official concemed.

€sclao
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CHAI'TER II

REPLY FURNISHED BY THE GOVERNMENT ON TTIE
RECOMMENDATIONS OF THE COMMITTEE WHICH

HAS BEEN ACCEPTED BY THE COMMITTEE
WTTH REMARKS.

sl.
No.

Para.

No.

Department

Concemed

ConclusionV

Recommendations

Action Tbk€n by the

Govemment

(1) (2) (3) (4) (s)

1 D Industries The Connittee 
i

observes that the

Corporation has failed

to show due diligence

by depositing surplus

funds in Cunent

Accounts bearing

meager interest, This

has navigated to an

erosion of interes!

which otherwise,

would have benefited

the Corporation. The

committee, tlrcrefore,

recomrhends that

necessary changes

should be made in the

finan.iel manaoement

The surplus funds are loan

amounts recouped and if it is

deposited in Tteasury KSIDC

\rould not be able to effect

disbursement to customers in

time. As ETGS facilities and

other fastest transfer facilities

ar€ not available in Tt€asury,

only a portion of the funds are

b€ing deposited with Tleasury.

The requirement of funds

cannot be anticipated in

advance and as Tleasury does

not permit Prematue closrue,

the funds cannot be made

available for disbusement in

time. These disadvantages

prevent KS]DC from

depositing more Iunds with

Tleasuy as fixed deposits.

However, a significant portion

df the surplus funds for agency

of the Corporation in
accordance with the

existing rules and

regulations,



work for the Govemment such

as developing Industrial parks

is deposited in rhe Theasury.

As on 31-3-2017 KSIDC had a
deposit of Rs. 116 Crory in
various Commercial Bank and

Rs. 117 Crore in Tleasurv
Accounts.

Remark:-The Commifiee directs to furnish rhe following details (1) detailedlist of banks in which KSIDC has deposited rc 'ton* *a
their interest rate. (2) amount of interestcoltectea Uy finC thmugh
loan._ (3) copy of the Governnrent order from the fiiance Oepannenr
which authorises KSIDC to d€posit its funas in comrnerciaf Uants
instead of treasurv.

Thiruvananthapuram,
sth March, 2020.

C. DvAT.ARAN,
. Choirman,

Committee on Public unilertahngs.
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